
I� Written Anatpffs 

Tbe 1'fln1ater of eo-- 1111d 
bdustr)' (8brl T. T. K.rlslmamacharl): 
(a} The inlormation is contained in 
the Seaborne Trade Accounts. 

(b) Yes. Sir. 
(c} Not fcir the present. 

RAw MATERIALS FOR $BOE INl>tJSTRY 
3t'1 Dr. Jata't'-m: Will the Minis· 

ter oi Oo-eree pd llldusu,, be 
pleased to state: 

(a} what raw materials required 
for the shoe Industry are imPOrted 
into India from foreign countries; 

(b) the quantities of various raw 
materials imported into India each 
year; 

(c} the mode of distribution of 
these raw materials in India; 

(d} the procedure and basi� for 
issuing licenses for the purchase of 
these raw materials; and 

(e) whether Government are 
aware that these raw materials are 
generally sold in black market and 
the shoe roJ1nufacturers have to pay 
hiih prices for them and if so, what 
steps Government are ioinlr to take 
for providin� these materials at a 
cheaper rate. 

The Miaister of Commr.ree and 
lluhistry (Sbri T. T. K.rislmamacbari): 
(a) The main raw materials imported 
are threads. both cotton and linen, and 
metallic shoe grindery. 

(b) A statement is laid on the Table 
.of the House. [S?e Appendix V, 
annexure No. 20 J 

(c) There is no control over the 
distribution of these imported raw 
m11terlals. 

(d) It is presumed that the hon. 
Member refers to the granting per­
mits. It so, the question does not 
arise. 

(e) As there is no control over the 
<iistribution or price of these items, 
the question of sale of th·ese raw . 
materials in black market would not 
arl,;e. However to safegual'd the 
Interests of small manufacturers. 
actual users licences are being issued 
In favour of co-operative bodies .:ir 
associations for direct Import and dis­
tribution amonir their consuminir 
members. 

HOtJSES ACQl1JRED FOR HIRAKtJD. P!IOJECT 

3418. Sllri P, Sabba R.ae: Will the 
Pif.inister of �rlpUOll � Power be 
i>leased tci stat�·: · ·· · · 
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(a) the rate per cubic foot at 
which compensation Is calculated for 
the Jlt/CCG houses acquired for tbe 
Hlrakud Dam Project; and 

(b) the rate per cubic foot at 
which estimate is preoared for 
pucca houses built at Hiralrud and 
Burla by Contractors on work· 
charired basis? 

The Deputy Minister of lrrlgatlon 
and Power (Sh.ri Hathi): (a) Rate 
per sq. toot is the unit for calculating 
compensation. A statement giving 
the approved schedule of rates for 
�ayment of compensation for different 
cateirorles of houses in the area to be 
submerged on the Hirakud Dam Pro­
ject is laid on the Table of the House. 
[See Appendix V, annexure No. 211 

(b) It is not understood what i s  
meant by "houses built b y  contractors 
on work-charged basis." The rates 
per sq. foot at which estimates are 
prepared vary for different types �f 
building depending on the specifica­
tions of each type. A statement elv­
int tlte rates for buildings constructe1' 
at Hirakud and Burla is laid on the 
Table of the House. [See Appendix 
V. annexure No. 21 J 
PAY ScALES OF �Mazdoor, IN HIR.Utl1]> 

309. Shri Saraa,adhar Das: Will 
the Minister of lrrfption aad Power 
be pleased to state: 

(a) whether all the staff excepting 
the labourers (mazdoor,) worldn,t ill 
Hlrakud get the Government ot 
Imlia scales of pay and allowances; 

(b) whether onlY the mazdoor, are 
given Orissa scales of pay without 
dearness and any other allowances; 
and 

(c) the scales of pay and allow­
ances paid by the two Governments 
to fll4%doors? 

Tbe Depaty Mlnl.iter of lrrfpUoa 
aad Power (Shri Bath.I): (a) All the 
regular staff are on the Government of 
India's scales of pay and allowances. 
except 'Medical' and 'school' staff who 
are in the Orissa S<'ales of pay and 
allowances. All work-<,hartied staff 
are on scales of pay which are based 
on scales prevalent fot similar posts 
o,i other projects and are approved 
by the Chief Engineer in consultation 
with the FA&CAO, Hlrakud Dam 
Project. 

(b) Mazdoors emplayed on monthly 
basis ate paid Rs. 40 per manth con• 




